
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A. No. 
T.A. No.  

DATE OF DECISION 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respcndent 

-- Shri ii iuj: 	 Advocat for the Rcspot 	e 	 dnt(s)  

CORAM 

The Hon'ble Mr, 

The Hon'ble Mr. 

I. Whether Reporters of local papers may be allowed te
,  see the Judgement? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgemen 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Maheshkumar Maganlal Falia 
Bhagvanji Vaiji Building 
Stadium p] 	Ohoraji 360 410 	 Applicant 

Advoeate 	Shri K.C. Bhatt 

-i 	
Versus 

Union of India through 
The Director General, 
Department of POsts 
Miistry of Communication 
Dak Bhavan, Sansad Marg, 
New Delhi. 

The Chief  Postmaster General, 
Gujarat Circle 
Ahmedabad, 

The Postmaster General 
Rajkot Region, Rajkot. 	 Respondents 

Advocate 	Shri Akil Kureshi 

OR A L J ULQM  E NT 

In 

451of 1993 	Dates 20-10-1993, 

Per Hon'ble Shri N.3.Patel 	Vice Chairman. 

The applicant's application or representation for 

compassionate appointment after the death of his father,who was 

an employee of the Postal Department has been rejected by the 

impunged order dated 16-6-1993 on the only ground that there are 

three earning members in the family of the applicant and hence 

the applicant is not eligible for appoitment on relaxation of 

Rules. According to the applicant4  it is true that he has three 



brothers; but all the three of ther are not employed. The 

applicant states that his brother Subhash, who is not married, 

was earlier plying somebody else's rickshaw for hirg and 

was earning meagre amount from that work. He has stated that 

other brother Suresh is married and hasi wife and two children 

to maintain out of his salary from his service as a Class IV 

employee of Telegraph OffIce, Junagadh. He further states that 

his third brother Ramesh  is also married and hasLyife  and one 

child to maintain and he wos as Class IV employee in Junagadb 

Municipalty and he is ot in a position to spare anything for 

the maintenance of the applicant and his brother Subhash who 

is now wemployed. It appears that the impunged orrer has not 

dealt with the version of the applicant that his two brother,, 

hc are earning, cannot render any monetary help to him. It 

requires to be considered whether these two brothers, who are 

res±ding at Junagadh and have their 0A,4 families, can be 
considered to be the members of th: :amily of the apljcnt 

who resides at Lhoraji4, As against these factors1whjc'h are 

rqujr -  to be cons ired a factors favourable to the 
applicant, it was rightly pointed out by Mr. Iureshj that 

the 	rL::; leant himself gets a family pension of R. 1274/_ anr' 

he will continue to get the same till 14-51995 This factr, 
by 

is ofcourse, to be taken inot consideration, the resondej, 
while considering the request of the applicant for compassic' 

apointrnent. Since all the 	relevant 	i•;'L :t 

apoear to have been tajen into consideration the  



to be re-examined by the respondents. Mr. Bhatt stti 

that the applicant will rnake a fresh representation 

;tating all the aforesaid relevant factors within 15 (lays 

hereof. If the applicant makes a fresh representation within 

the said Period )the respondent no.2 is directed to consider 

the said representation of the applicant bearing in mind 

all the relevant factOrs and also the relevant provi icr 

governing the grant of compassionate appointment. The 

respondent no.2 shall decide the representEtion withtr 

period of sjy wee1's from the d ate of the :cjpt of thE 

representation from applicant. He is also directed to COmm 

cate his recis ion with brf reasons tbeiefor to the oi 

within 	ven days of talirtgdeciE ion 

2. 	 In view of thee directions I  Mr. Bhatt 	k s see 
 

perrnision to withdraw the application. Permission granted 

with liberty to the applicant to approach the Tribunal 

again, if so desired by him, in the event of his feeling 

T!ggrieved by the decision that may be taken by the repo L 

no.2. No order as to cots. 

(V. R adhakr ishnan) 
	

(N.E .Patel) 
Mnter (A) 
	

Vice Chajrmn, 
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Pplication No. 	/t5IJL3 	 of 199 

Transfer pplication No•  	Old tint Pct. NO. 

C E R T I F I C T E 

Certified that no further action is required to be taken 

and the case is £ it for cons igument to the 	 (Dec ided), 

Dated 

C cuit e 

— 	SeCti3PfE[cer,Court Officer 	Sign. of tling assistant. 
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